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¥e. /// 6 8?( Pelida 261 /1/07~1T731 In me&z& ef the
powers oUnfdrrad hy subwgeotion(i) of Decdlon 1214 af the
Incoms~tax Act, 1967(43 of 1761) ami ih supersexsion of

all wvrevious Tebtifications in thias regard, the Cenbtral
deard of Direct herdjpy dirscts that thy Cemmisgoieonersef
incope-tux {uppoals) of tho Charges spbeified in Jel.(4)

ef the chedule belew, shall parferu thoir fupctions in
reapsct of such percens asgessed (o Inbem-~iax, er ur-tex
er Interest-tar in {he Tncewe~tux wardl, Cirgles, Districts
s Langes Specified in the corrsgpending enbises in Cel.(2)
and (3) theredf ap «re agurisved by any ol the orders
wantienad in cluuses(a) te(h) of Lub-spction{2) ef cectiaen
248 ef the Incesme-t.x sob, 1561, In sub-sectien(l) of
vection 11 of Cswpanies{Prefits) rur~bix act, 196h (¥ ef 156L)
and sube-gsotiam{i) of cectisn 1% of interest et jpct,
19748 of 107k) and alze in Tessech of such persens o7
classsg of persens &3 biv Deowrd has &.1@@%6 or way 4irsct
in future in sccerdunce with e prev.giens of cleuse(i) -
of Lubesection(2) of rection 246 of thd Incowestax Act,1961,

Chargs with Incens-tox Vurds ILange of the

end Circles. IAG of Incomemtax
- T ' g —T
CIT{sppealn), ALl wards and Circles | All Aanges within
PATNA includdng Z.D, CIPCLes] W gaq,AOw e Y

within the Jurisdic-
tisn of CIT, Pabtnx
and 1.7, Circle, Gaya.

CIT(Appsals), ALl Wards and Circles | All Kenges within th
RANCHI {excluding X.7.0ircle, | Jurisdictien &f CIT,
Gays) within the Juris+d Ranchi,
fiction of CIY, Emna!.ﬁ.w

ex R Are,

|
Whersas an Incese=-tex Circle, Hu.Ld or District ar pert
theresef stands transferred by thin Netificaution fre Serpe
te anether Charge, appealsn arising eul «f kssess
that Incese-tax Circle, Ward er Districl er part



Audprnci v T ol aled kkﬁﬁxx“ikqsﬂgé%}' Unis netificatien
asgese dae (XN Apyears) ‘@8 the Charge frem whem the said Fnygp
Inceme-tax Ward, circle, Distrizct er part thereef is
transferred shall, frem the date this Netificatien takes
effect, be transferred teo snd deslt with!by the CIT(Appeals)
#f the Charge to whem the said Circle, Ward or District

er part theredd is transferrsd,

2, This netification shall tnke effect frem 1.2.87.
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of of Law, Chastri Shavan, Tew Delhi,
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